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Hon'ble Judges : Surinder Singh, J
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Judgement

Surinder Singh, J.—By means of present petition, the petitioner seeks directions
to the respondents to consider him for the post of Work Inspector w.e.f. due date
with all consequential benefits.

2. In fact, the petitioner was engaged as daily wage Beldar in August, 1990. As
per respondents, he worked for 141 days in the year 1990. On completion of ten
years qualifying service he was given work-charge status of Beldar on 1.1.2001
i.e. from retrospective date as Beldar, with all consequential benefits, as
indicated in Office Order (Annexure R-1).

3. The respondents submit that he never worked as Work Inspector, therefore,
he is not entitled for regularization as Work Inspector.

4. The petitioner contends that he is a graduate and has completed more than
five years as Beldar. Thus, he may be considered for the post of Work Inspector
as per the R&P Rules.

5. The ld. counsel for the petitioner states at Bar that the petitioner shall feel
satisfied in case the respondents consider his case as per the R&P Rules read
with letter No. PW/SEV/CE/16(1)/98-9454-58 dated 4.7.1998 (Annexure P-2) for
the post of Work Inspector, against a vacancy.

6. Thus, there will be direction to respondent No.1 to consider the case of the
petitioner if he falls in the eligibility criteria under the rules and take a decision in
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the matter within a period of three months from the date of production of
certified copy of this judgment.

7. The petition stands disposed of in the above terms so also the pending
application(s), if any.
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